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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,
MUMBAL BENCH. MUMBAL.

- ORIGINAL APPLICATION NO.199/2001.

Monday , this the 15th day of april, 2002.

Hon’ble Shri Justice Birendra Dikshit, Vice~Chairman,
Hon’ble Shri B.N.Bahadur, Member (A).

R.C.Gupta,

11, ¥ijay Co-Op. Housing Society,

Sector - III, Airoli,

HMavi Mumbai -~ 400 708. -.-Applicant.
(By Advocate Shri G.S.Walia)

Vs. .

1. Union of India through
Chief General Manager,
Telecom,

i> Maharashtra Circle,

" Fort, Mumbai - 400 001.

2. Principal General Manager,
Kalvan Telecom District,

Kala Talao, :
Kalyan. ) .« .Respondents.

(By Advocate Shri v.S.Masurkar)

» ORDER :

Birenéra Oikshit, vice-~Chairman,

)'~ By this 0.A., the applicant, who is working as_Phone
Inspector, has chailenged his withholding for being sent for
training in view of order dt. 7.3.2001. The order dt.
7.3.2001 has been passed by Divisional Engineer (Vigilance)
{Annexure - A~1). In said order the ground for withholding him
from being sent to the training is that an anti Corruption case
ism pending against him.

Z. The applicaﬁt is a Phone Inspector, a Group “C° emplovee,
with Bharat Sanchar Nigam Limited {(in shqrt, BSHNL) which factual

position has been placed before us during arguments, Although
w
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BSNL has not beeﬁ impleaded as Respondent in this case and Union
of India through Chief General Manager (Telecom), Maharashtra
Circle, Fort, Mumbai, as well as, Principal Manager, Kalyan
Telecom District, Kalvan have been impleaded as Respondentsj
Ehe actual grievance of applicant is against withholding him
from being sent to the Training by BSNL. A Di?ision Bench of
this Tribunal has already taken B view in O0A No.155/2001 =
J.B.Mendhe Vs. Union of India decided on_26.7~2001 that Central

Government has not notified BSNL under section 14(2) of the

. Administrative ‘Tribunals aAct and therefore, this Tribunal has no

jurisdiction to entertain the O0A.

#%} The Learned Counsel for applicant tried to éistinguish
the case of J.B.Mendhe.(supra) by placing facts, but the fact
remains that the applicant having been absorbed by BSNL as a

. L]
Group ‘C” employee, the 0A is liable to be dismissed for want of .

jurisdiction.
4. The 0A is dismissed. No order as to cost.
5. In view of .want of jurisdiction C.P. 1is also digmissed

and proceedings are dropped.
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(B3 .N.BAHADUR) : (BIRENDRA DIKSHIT)
MEMBER (A) ~ VICE-CHAIRMAN

- Ak
Orgder7Judgement despatched
to App ivaut . copondeat (s)
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